
SR. NO. NAME OF EMPLOYEES AS GIVEN IN CLAIM FORM AMOUNT OF CLAIM (RS)

AMOUNT ADMITTED BUT NOT 

VERIFIED IN BOOKS OF 

ACCOUNTS  (RS)

1 Abrar Tamboli 528,040  528,040 

2 Akalpita Joshi 1,860,723  1,860,723 

3 Anil Kulkarni 1,979,623  1,979,623 

4 Archana Tyade 404,775  404,775 

5 Atul Kulkarni 593,531  593,531 

6 Felix Johnson 441,738  441,738 

7 Hemant Wadnerkar 1,570,501  1,570,501 

8 Kavita Ashtekar 299,194  299,194 

9 Kavita Tote 822,477  822,477 

10 Mahesh Apte 239,371  239,371 

11 Mahesh Sanake 363,865  363,865 

12 Manasi Washikar 1,931,648  1,931,648 

13 Megha Bhide 2,227,138  2,227,138 

14 Meena Kesarkar 1,234,271  1,234,271 

15 Monali Paskanthi 530,234  530,234 

16 Mrinal Pandit 1,132,678  1,132,678 

17 Pradip Jamodkar 293,304  293,304 

18 Pramod P. Kapse 2,178,083  2,178,083 

19 Rajesh Pawar 323,506  323,506 

20 Ramchandra Kasti 297,940  297,940 

21 Rupalee Chavan 2,327,498  2,327,498 

22 Rushikesh Thanedar 386,574  386,574 

23 Sachin Bhole 814,592  814,592 

24 Sachin Kale 176,384  176,384 

25 Sanchit Khambekar 1,685,023  1,685,023 

26 Santosh Gaikar 169,610  169,610 

27 Shashikant Chavan 225,681  225,681 

28 Shradha Kulkarni 200,724  200,724 

29 Shweta Anakalgi 831,670  831,670 

30 Smita Shah 387,283  387,283 

31 Sneha Kamble 1,039,312  1,039,312 

32 Suhas Kadam 206,756  206,756 

33 Sunil Shingwan 232,348  232,348 

34 Sushama Kurane 115,337  115,337 

35 Vilas Thorat 1,350,669  1,350,669 

36 Vinayak Vedpathak 101,203  101,203 

37 Vinod Patil 554,973  554,973 

TOTAL AMOUNT OF CLAIM 30,058,277                                    30,058,277                                   

Annexure‐4

 Name of the corporate debtor: Phadnis Properties Limited; Date of commencement of liquidation: 07th May 2018; 

List of stakeholders as on: 25th May 2021

List of operational creditors (Employees)

Notes: 

1) The Verification of Claims is stilll pending as the books of accounts of Corporate Debtor are not available. 

2) All claimants requested to provide additional douments/ clarification with respect to certain documents, if required. 

3) The claims will be admitted subject to approval of Hon'ble National Company Law Tribunal, Mumbai


